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T, 524(37).— Fra 1T TLHTE, AL TSTHART ATSHTT 1956 (1956 1 48) (S =0 =87 THTq
I ATATAAH FgT 74T 2) T &7 3% o0l ST-GTT (1) BT T& ARRAT T TART FId g, g THTHTT T ST
& TAT T TeT TR T & a7 ™rer § T TSAmi-135B # AeHTY - =97 @< & .. 36+700 &
fr.t. 73+813 9% F -wve F [T (FSTH0/Uee ofee? AR 2-A7/4-517 T AT AT(R), STLE,
T S TATAT o AT TATSI o (10 qg I AUTera g et |@terd auiT 1= srqaeEt | <3 147 2,
UEY ST T TSI e o STA ST T AT FlcdT ¢ |

Fr¢ oft =xfcr, ST 3<% 9 & RRaeg &, 5 sfafaam £ amer 37 f s7-amT (1) F o7efi= @i
TSI o TorT UHT qIF o ITANT 92 TSI H TH ATSEEAT & TR il a0 & e & & ae st
AT TR T FHAT |

T e ST JeTH TTTET<d, 7T A AR tterawreT (Trored) e & forfed &7 § yeqa
Y STOAT T IHH IR ATT ATARAT T ST i ey wifersrdy, swafkrerar #r Stera 9 F A7
et farfers Teray T q ST T STa@ T 3% Ut STa{<ial sl gaars & TETG AT UHT 3T S Feed
F TETd, T TS g, o0 a7 TIierenry araeTs THe, saer T AT a1 SATTRIAT T SAGATT T THT AT

SFATATT HL T |
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I SATErTe=w &t & 3 T IT-LTRT (2) F Tf werw arfersTe grer oAt A e oft sraer sifay

I |

TH STEEAAT o ST AT ATAT I 6 LT AT AT AT TEH TR 6 Ih FIATAT H ITASE
8 ST 3T Raeg ARl gIT MLeqor 6T ST aehat & |

AAT

TET T TST & a1 el § THT Toari-135B F Wi} - 9T € & .41, 36+700 & 6.3,
43+500 F TorT srsieT Y ST ATAT GLAAT A AT HLAAT Aigd (A T |rerg f&awor

T T ATH: HET T ot 7 7 far

wUF || GEAUHET || I FIRR g i v C kI ER T ST T AR
we (SIRIRERIE) FRT)
L 2 s | 1 L s L e |
|a1§%ﬁa?rm:ﬁ'€qi'< |
T 7 AT R

1 |l11es [ R (Eshar) | 0.0148 )| 0.0148|
2 |70 [Frsft s | 0.0673 )| 0.0673]
3 |17 [ | 0.0693 G )| 0.0693]
4 |72 T |[F 0.0214 (7o) 0.0214
5 |l1201/1 [Frsfr s | 0.0123 )| 0.0123]
6 |l1205 [ R (Eshar) | 0.0006 ()| 0.0006]
7 |l1208/1 [ | 0.0042 G )| 0.0042)
8 1215 RECARAF F 0.0145 (%47 0.0145
o 1216 [ R (Eshar) | 0.0088 ()| 0.0088|
o |l1217 [Frsft e | 0016 GF)| 0.016|
11 |l1218 [ | 0.0113 G| 0.0113]
12 |l122211 Rt ik 0.0374 (7o) 0.0374
13 |l1223/1 [Frsft s | 0.0031 G )| 0.0031]
14 |[l1225 T |[F 0.0059 (7)) 0.0059
15 1240 IBELl FO/raTH T 0.0319 (¥4 0.0319
16 130/1 IBELl FO/raTH T 0.2251 (¥4 0.2251
17 |l = R (i) | 0.0073 G )| 0.0073
18 [132 T |[FR 0.0487 (7o) 0.0487
19 133/1 GEil FO/raTH T 0.0227 (3%aY) 0.0227
20 140 RECARAF F 0.0376 (¥4 0.0376
1 [l141 [ [ | 0.1905 G )| 0.1905
22 |l174 i ik 0.0619 (7o) 0.0619
23 175 IBEL Fir 0.2291 (¥4 0.2291
24 179 AT For (FRsh/aw) 0.0718 (Fa¥) 0.0718
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25 |80 AT e (R 0.0976 (3777 ) 0.0976
26 181 AT Fio/smareia (Fsf/awr)||  0.1127 (BF97) 0.1127
27 191/6 TR Fir 0.4392 (Fa7) 0.4392
8 |l2083 [ R (Eshar) | 0.0055 G )| 0.0055
29 @215 Rt ik 0.1029 (7o) 0.1029
30 |f1722 T |[F 0.0935 (37T 0.0935
31 219 IBEL Fir 0.0011 (¥4 0.0011
32 220 (st | | 0.1139 @wm)|| 0.1139|
33 221 [GEl Fi 0.5581 (%47 0.5581
34 |26 AT T (Rfi/aer) 0.5629 (377 ) 0.5629
35 |1265 [Frsft |y et | 0.1599 )| 0.1599)
36 |1269 [ | @Sty 0.7524 G )| 0.7524]
37 |lr2 AT T (Rfi/aer) 0.3081 (317 ) 0.3081
38 274 (Frsfr [ | 0.135 =) 0.135|
39 |l27512 [ [ | 0.3908 ()| 0.3908)|
40 |l290 [ R (st | 0.1841 G )| 0.1841]
41 201 Rt FiRyaTRTT 0.0239 (317 ) 0.0239
42 |l2os (st | | 0.2155 @) 0.2155|
43 |04 [ | Befae) || 0.0358 G )| 0.0358|

Total 5.5064

[®T. &. CE-ROBPL/30010/77/25-26/3A1]
ag e E™, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 3rd February, 2026

S.0. 524(E).—In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for
building (widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH-
135B section of Sirmaur - Dabhaura in the stretch of land from Km. 36+700 to Km. 73+813 in the district of REWA in
the state of MADHY A PRADESH, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, SDM (Revenue) Sirmour in writing
and shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.
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The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling NH-135B section of Sirmaur - Dabhaura
in the stretch of land from Km. 36+700 to Km. 43+500 in the district of REWA in the state of MADHYA PRADESH

State: MADHYA PRADESH |[District: REWA |
SI. No. Survey/Plot Number || Type of Land Nature of Land Area Area
(in Local Unit) (in Hectares)
Lt | 2 | 3 | 4 | 5 | 6 |
|Taluk: Sirmour |
|Village: Sirmour |
1 1168 Common Agriculture (Private/ 0.0148 (Hectare ) 0.0148
Government)
2 1170 Private gfsrllgzrl;‘l‘;?/ 0.0673 (Hectare ) 0.0673
|3 ”1 171 ||Government ||Agriculture || 0.0693 (Hectare )” 0.0693|
|4 ” 1172 ”Govemment ||Agriculture || 0.0214 (Hectare )” 0.02 14|
5 1201/1 Private gfsrllgzrl;‘l‘;?/ 0.0123 (Hectare ) 0.0123
6 1205 Common Agriculture (Private/ 0.0006 (Hectare ) 0.0006
Government)
|7 ” 1206/1 ||Government ||Agriculture || 0.0042 (Hectare )” 0.0042|
B |[1215 ||Government  ||Agriculture [ 0.0145 (Hectare )| 0.0145|
9 1216 Common égric“““re (Private/ 0.0088 (Hectare ) 0.0088
overnment)
10 [[1217 ||Private ||Agriculture [ 0.016 (Hectare )| 0.016|
11 [l1218 ||Government  ||Agriculture [ 0.0113 (Hectare )| 0.0113)|
12 |[1222/1 ||Private ||Agriculture I 0.0374 (Hectare )| 0.0374|
13 1223/1 Private ?eg;;szllt::;?/ 0.0031 (Hectare ) 0.0031
|14 ”1225 ||Govemment ||Agriculture || 0.0059 (Hectare )” 0.0059|
15 1240 Private ?eg;;szllt::;?/ 0.0319 (Hectare ) 0.0319
16 130/1 Private ?eg;;szllt::;?/ 0.2251 (Hectare ) 0.2251
17 131 Common Agriculture (Private/ 0.0073 (Hectare ) 0.0073
Government)
|18 ”132 ||Govemment ||Agriculture || 0.0487 (Hectare )” 0.0487|
19 133/1 Private /}:egsriis::t‘i‘:f/ 0.0227 (Hectare ) 0.0227
|20 ” 140 ”Govemment ”Agriculture ” 0.0376 (Hectare )” 0.03 76|
|21 ” 141 ”Government ”Agriculture ” 0.1905 (Hectare )“ 0.1905|
22 |[174 ||Private |[Agriculture [ 0.0619 (Hectare )| 0.0619)|
23 |[175 ||Private |[Agriculture [ 0.2291 (Hectare )| 0.2291]
24 179 Common égriculmre (Private/ 0.0718 (Hectare ) 0.0718
overnment)
25 180 Common égriculmre (Private/ 0.0976 (Hectare ) 0.0976
overnment)
Agriculture/
26 181 Common Residential (Private/ 0.1127 (Hectare ) 0.1127
Government)
27 19176 ||Government  ||Agriculture I 0.4392 (Hectare )| 0.4392
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28 2083 Common égricum‘re (Private/ 0.0055 (Hectare ) 0.0055
overnment)
29 215 Private Agriculture 0.1029 (Hectare 0.1029
| | | |[Ag | ( )| |
[30 |[217/2 |[Government  |[Agriculture | 0.0935 (Hectare )| 0.0935)|
31 219 Private Agriculture 0.0011 (Hectare ) 0.0011
I | I | I | |
32 220 Private Agriculture 0.1139 (Hectare ) 0.1139
I | I | I | |
33 221 Private Agriculture 0.5581 (Hectare ) 0.5581
I | I | I | |
34 261 Common égricum‘re (Private/ 0.5629 (Hectare ) 0.5629
overnment)
35 265 Private égricult“r.e/ 0.1599 (Hectare ) 0.1599
ommercial
Agriculture/
36 269 Common Residential (Private/ 0.7524 (Hectare ) 0.7524
Government)
37 272 Common égric“““re (Private/ 0.3081 (Hectare ) 0.3081
overnment)
38 274 Private Agriculture 0.135 (Hectare ) 0.135
| | | | I | |
139 2752 |[Government  |[Agriculture | 0.3908 (Hectare )|| 0.3908|
40 290 Common Agriculture (Private/ 0.1841 (Hectare ) 0.1841
Government)
41 291 Private égricu]t“r.e/ 0.0239 (Hectare ) 0.0239
ommercial
42 298 Private Agriculture 0.2155 (Hectare 0.2155
| | | | I ( )| |
43 94 Common égricu]t“re (Private/ 0.0358 (Hectare ) 0.0358
overnment)
| Total|| 5.5064|

[F. No. CE-ROBPL/30010/77/25-26/3A1]
SAIKH AMINKHAN, Director
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